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CENTRAL' ADMINISTRATIVE ‘TRIBUNAL, GUWAHATT BENCH,

RN :

Original Application No. 36 of 2002.

Date of Order : This the 1st Day of August, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

l. Md. Makibar Rahman,
S/o Md. Muslim Ali,

Vill-Pub Sahan,
P.0. Rangia,
Dist. Kamrup, Assam.

2. sri Mohan Kalita,
S/o Late Jogen Kalita,

Vill-Chapti,
P.0.Rangia, Kamrup. _ ...Applicants.

By Advocate Mr Adil Ahmed.

- Versus -

1. The Union of India,
represented by the Secretary to the
Government of India,
Ministry of Defence,
New Delhi.

2. The Additional Director General of
Staff Duties (SDGE),

General Staff Branch,
Army Head Quarters D.H.Q,
New Delhi-11.

3. The Administrative Commandant,
Purav Kaman Mukhalaya Head

Quarter, Eastern Command,
Fort William, Calcutta-700021.

4. The Administrative Commandant,
Station Head Quarter, Rangia,

C/o 99 APO. .. .Respondents

By Sri AoKaChoudhurYI Addl-C.G-S-C.

ORDER

CHOWDHURY J.(V.C)

This is the second round of 1litigation. One more

\/&///\\/case of conferment of temporary status. The two

. . : ith
applicants came earlier before this Tribunal alongwi
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one Syeda Anjali Begum for conferment of temporary
status. The Tribunal by its judgment and order. dated
12.7.2001 in 0.A.66/2000 directed the respondents to
consider the case of these applicants also for extending
the benefit of the scheme of 1993. By the impugned order
dated 13.12.2001 the respondents authority rejected the
claim of the applicants for conferment of temporary
status. The legitimacy of the action of the respondents
is assailed in this proceeding.

2. Mr. A.Ahmed, learned counsel appearing for the
applicants stated and contended that the respondents
authority overlooking the genuine claim of the applicants
though  they fulfilled the eligibility conditions
prescribed for conferment of temporary.status. Mr Ahmed,
the learned counsel submitted that the applicants atleast
fulfilled the requirements mentioned in the Memorandum
dated 7.6.1988 for conferment of temporary.status. Even
assuming the contentions made by the respondents in the
written etatement that the applicants were not eligible
for getting the ©benefit of the 1993 scheme. Mr
A.K.Choudhury, learned Addl.C.G.S.C appearing on behalf
of the respondents placed before us the detail of
service records in respect of both the.applicante. As per
the statements applicant 1 'Makibar Rahman worked from
1.4.86 to 31.8.86 and again from 1.1.87 to 31.7.87 and
from 1.9.87 to 31.12.87 and from 1.1.88 to 8.5.89. The

applicant did not work after 8.5.89. Similarly applicant

from
2 Mohan Kalita worked from 1.5.8 to 25.5.86 and
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1.6.86 to 1.4.87 and thereafter he did not work under the

establishment.

3. We have given our anxious consideration on the
matter. Admittedly these t.wo applicants ceased to work

and 1989.

under the establishment in 1987 / On overall
consideration of the matter we do not find any infirmity
in the action of the respondents in not accepting their
plea after a 1oﬁg lapse of time. In the set of
circumstances we are not inclined to exercise our
jurisdiction wunder Section 19 of the Administrative
Tribunals 'Act 1985 énd accordingly the appiication is

rejected.

There shall, however, be no order as to costs.

\C~’\CS‘L¢K$LJ\*> (/\’//f——”‘;»f

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
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IN THE CENTRAL. ADMINISTRATIVE TRIBLNAL. ,
GAUHATI EENCH AT GAUMATI.

_\-

(AN APPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APFLICATION NO.

BEETWEEN

11

11

-repregented by the

OF 2002.

Md. Makibar Rahman, % é‘
$/0 Md. Muslim Ali,

Vill-Fub-Sahan, Feal®
. LNJ

- F.0.~Rangia,

Dist—~kamrup, Assam.

.

8ri Mohan Kalita, {§2 g Lﬁ
S/0 Late Jogen Kalita, - ’Z/}}l'
Vill-Chapti,
P.O.mﬁangia, Hamrup.'

~Applicants.

~“Vargus-

The Union of India,
Secretary
oFf Defence, Government of

India, New Delhi.

The Additional
Staff
(BDGE) , General Staf+s Branch,

Director

General of Duties
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Army Head CQuarters D.Q,Q., New

Delhi-11.

=] The Administrative Commandant.,

Furav kaman Mukhayala Head

- Quarter, Eastern Command, Fort

William, Calcutta—-700021.

41 The Administrative Commandant,
Station Head Quarter, Rangia,

C/o 99 AFO.
DETAILS OF THE AFFLICATION:

1) © PARTICULARS OF THE ORDER AGAINST
WHICH THE AFPLICATION IS MADE:

This application is made . against , the

impugned - rejection . letter No.  3004/1/CC-18/0

dated  13'M  pecember, 2001  issued by  the

-y

Respondent No., 3 and_ also made - with & prayer .

before this Hon'ble Tribunal to give temporary

status to the applicants and to regularise their

service as  conservancy Safaiwala from the date
1

of granting relief to their junior perSons by

the Respondents.

2) . JURISDICTION OF THE TRIEBUNAL

y o
]

2 .
The applicants declare that the Subject
matter, of the instant application is within the

jurisdiction of this Hon'ble.

) ~ LIMITATION

*



The applicant further declare that the
application is within the limitation periocd
prescribed under Bection 21 of the

Administrative Tribunal Act, 19895.
4) FACTS OF THE CABE:

4.1 -That the applicants are éitizens o f
India and as such, they are entitled toc all the
rights and privileges guarantmad under the

Constitution of India.

4.2 . That 'ymur appliaants beg %o state that
the applicants were eﬁpim?@d ~as  Conservanay
Safaiwaia under the Respondent No. . & an
different dates since 1985 under the Ministry of
Defence. They were employed on Daily Wage basis
through meai Employment Exchange at the Rate of
Re., 320/ ﬁer working 'day on no work no  pay

hasis. .

Annexure—~A is the photocopy ‘of
tempmrary pass issued by the Respondent

No.3 to the applicant No. 1.

Annexure—- B .iﬁ the photocopy of wark,
certificate issued to the applicant No.

2 by the Respondent No. 3.

4.7% That vyour applitants heg to state that
as  the grievances and reliefs praved in  this

application are common, tﬁere%mrE; they pray for
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grant  of permission under Section 4 (8Y(a) of
the Central Administrative Tribunal {(Frocedure)

rules, 1987 to move this application jointly.

4.4 That vour applicant% were appointed as
Casual Worker/Labour on casual basis in  the yeaf
1985 under the Administrative Commandant,
Station Head Quarter, Rangia. They continue to
work till November, 199X, Thereafter, the
applicants were terminated by order of the

Administrative Commandanrt, Rangia.

4.5 " That vyour applicants beg to state that
they have served for a considerable long period,
under the Station _Head- BQuarter, Rangia and -they
were initially recruited on casual basis after
abserving all tormalities, through Employment'
Exchange and Selection Board, but service of thé
applicants were terminated by verbal order and
Wwithout following any establishment procedure of
law. The appliaants had rendered casual service
as  Lonservancy Qai&aiwala for a very long period
under the station Head Quarter, Rangia, and
thereby they héve acouired a valuable as well asl
legal right for appointment in the existing and
future vacancies of Conservancy Safaiwala under

Station Head Quarter, Rangia.

4ob That vyour applicants beg to state that
Safaiwalas  wring in  the Gtate of  Arunachal
Fradesh under the same Ministry of De?ence, have
been appointed on regular basis in  the initial

stage. Be it stated that in the State of
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Arunachal Pradesh Safaiwalas, were given regular
pay scale whereas in the present. establishment

these applicants were - treated as casual

Conservancy Safaiwala, even after long period of

service and their services were arbitrarily

terminated by the authorities at Station Head

Quarter,

4.7 Thafv your applicants beg to state that
there are Administrative instructions issued by
the higher  authorities under the following

letteré quoted hereunderi—

113 G-3%144 Eastern Command B88/8D  Fort William
under File No. 4022/6, Calcutta dtd. 23-8-

A
-t B 3

21 2221/74/C8(SD)  HR. S1  Sub Area dt. gm~¢aw93

' under file 90, 4022/6, Eastern Head
Ouarters. l

31 0-3160 HR 51 Sub-Area dated 14-08-93 under
fila No. 4022/6, Eastern Head OQuarters.

41 G-3141  HR Sub~-Area  under File No. 4@22/6G,
.Btation HO.

&7 22321/4/C/B8 (SD) Sub-Area dated 7-8-1993,

é]\ G-3136 HR. 51 Sub-Area, dated @72-@8-93.

71 Q-%126 HQ. 5 8ub~ﬁr;a dated 27-8-93%

8]  G-3104 HO. 101 Area dated 28-8-93,

91 @-3171 HR 51 Sub-Area dated 13-8-93,

121 C/60249 SDEE GBS Branch Army Hqr.

The above quoted letters were regarding

~

reqularization of the casual workers and their

cmnditidnﬁ of service. The Mon'ble Tribunal be
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pleased to direct the Respondents to produce all
these letters before the Hon'ble Tribunal. Be it
Etaﬁed. that as per circular of BGovt. of India,
tasual workers, who had completed 240 days work,
in two subsequent ~ years are entitled to he
regularized in  Group D’ posts. Therefore, all
the present applicants are ‘entitled fu be

regularized in service.

4.8 That the aéplicants~ beg to state that
the service records of‘ fhe applicants were not
being maintained properly. Applicant’ . engage=-
mént, work allotment and break in service were
being done on verbal orders. No formal urders or
engagement were being -issued to the individual
appiicants and all the applicants were initially
engaged through local Employment Euchange.. 'The
Respondents had issued temporary passes. Initial

engagement' of all the applicants were foar 2/3

S months and on each nccasion there was an

artificial breal: of service to deprive the
regular service benefit of the applicants. Be it

stated that the nature of work for which the
applicants were employed in permanent nature.
Therefore, A.applicénts were legally entitled to
re—appointment and e« be regularized with all
consequential ,servica benefits from the date of

their-initial engagement.

4.Iq3 That the applicants beg to state that
they were being paid wages: for less than the
minimum pay ., payable under the pay scale

applicable to the regular employeesvbelnnging to



- ) \
— i‘-.

corresponding cadres since the . applicants

belmnged' to the category of cca%ual labour. It

may be stated that they were entitled +¢o the

same privileges which the regular employees are
@njoyiﬁga Therefore, in  the instant case. the
applicants were subjected to hostile

discrimination. India is a socialistic Republic.

It implies the existence of certain vimportant

obligation  which the State has. to discharge. The

‘right to work, the right to free choice of

employment, the right  to just and favourable

condition of work, the right of averyone to just
and favourable remuneration assuring A decent

liying for himself and his family, the right of

everyone without discrimination of any kind to

equal pay for equal works, © the right to rest, vf

leisure, reasonable limitation on wurkihg hours
and periodic -helidays with pay, the right to
security of works are snme"mf the rights which
ave to  be ensuked by appropriate legislative

and executive measures.

4,181 That the applicants beg to state that
more - than 6@ Conservancy Safaiwalas who were
wbrking under the Station Head Ouarter had been
regularired following the j&dgmant and order
passed by this = Hon’ble Tribunal in 0.4a. No.
284/9% and 264,97, REE/9E, 451/99. The
applicants  further beg ~ to  state that similar
question wWas raised in O.4. Nos . S6/94 and
248794 (Md. S.1. Ali & Ors.~ Vs~ U.0.I. & Ors.)

and the same was contested by the Respondents.

ey
P
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The Hon'ble Tribunal was, however , pleased to
pass an order in favour. of the applicants in

0.A. Nos. 56/94 and 248/94,

Copies of the ~orders dated 10-11-95
- passed in 0.A. No. 248B/94 and dated 26~
4-2001 " passed in 0.A. No. 451/99 are

annexed as Annexure~C & D.

4.1%7 That vyour applicants beg to state that

all the efforts of the applicants in getting: re-
engagements and regularization proved to be
futile and as such, the applicants  were
approached this Hon’bie Tribunal by filing the
0.0, No . &&/2000. The Hon'blg Tribunal was

pleased to passi an order dated 12-07-2001 and

allowed the application.

Annexure—E is the photocopy of order

- dated 12-@7-2081 in 0.A. No. &6/72000.

4.13@ That, ‘thereafter, the applicants
submitted a copy of . the aforesaid order dated

12-07-2001 passed in 0.A. No. 66/2000 and prayed

~for  re-employment. But, the authorities turned

down their prayer by passing mechanical orders
vide their Order No. 3I004/1/CC-18/0 dated 13th

December, 2001 .

Annexure~F  is the photocopy of order

dated 13-12-2001.

1P



~— .\,‘

4.13, fhat the Hon’'ble Supreme Court dn Daily
rated casual labour employed under F & T
Department through Bharatiya DAk TAR MAZDOOR
MANCH -Vs.- Union of India and another 1988(1)
$.0.C. 122) held that government cannot take
advanfage of its qominant‘ position and further
held that Daily rated Casual labourers ‘ake
entitled to minimum pay scale afv the regular

workers plus D.ﬁ.( but without increment and

?urther, directed to prepare & s heme foar
abackbing the casual labourers on rational basis
who  rendered one year casual service in ~ the
posts and ' - telegraph Departments. | Similar

direction for  regularisation of services of

casual labourers passed by the: Hon'ble Supreme

Court in the case of the Dhirendra Chamoli and
other -Ve.- State of U.F. (1986(1) S.C.C. 637)

wherein it is held as follows :-—

"But we hope and trust that posts will be
sanctioned b§ the Central Government in  the
different Nehru Yuvok Kendra, s that  these
persons cgn be regularised. It is not at all
desirable that any Management and parﬁiculariy
the Central vaernment should continue to employ,
persons on Casual basis in organizations, which
have been in existence over - 12 years. The sala#y
and: allowances of ' Class~IV  employed in Nehru
Yubak Kendra with ef¥edt from the date when they
Were respectively emplmyed.' The Guvernment' of
India will pay to the petitioners costs of  the

writ petitioners fixed at lump sum of Rs. 1088/~

'Th@ Hon'ble Supreme Court passed . similar

direction in the cases of Burinder Singh &
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another —Versug—- Engineer—in-Chief, CuP.W.D. &
others (1984(1) 8.C.C. 639) and also in the case

of  U.P. Income Tax Department contingent paid

Btaff - Welfare Association -Versug— Union of
India & others, the  Hon'ble Supreme Court

directed as ¥mllowﬁ:f' "We accordingly allow this
writ petition and direct the respontdents  to  pay
wages {to  the workmen who are employed as  the
contingent paid sta%fv' o the Income Tax
ﬁepértment throughout -India, doing the work of
clasé?lv employees at the rates equivalent  to
thes M i mum pay. in . the pay scale of  the
ragularlyv emplmyed workers in the coarresponding
Cadres wiﬁhmut any increments with effect from
December 1, 19846, such worker% are also entitled
to cmfreﬁpmnding . Dearness allowance and

additional dearness allowance payable therean.

Whatever other benefits which are now
being employed by the sald workmen shall
continue to  be extended to  them, we  further

direct the respondents to prepare a scheme on a

. rational basis for absorbing as  far as possible

the contingent whao have been continuously -

working in the Income Tax Department."

In view of the aforesaid position and
law laid down by the Hon'ble Supreme Court the
applicants are entitled to be re-~appointed  and
he regul arised with effect from the date of

their respective engagement.
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4.18 That the applicants beg to state that
their cases of regularizatimn were  brought ;to
the notice of Secretary to ~the Govt. of India,
Ministry of Defence, New Delhi-110001, through

ALl India Deftence . Emplovyees Federétimn, Fune

with copy to Army Head Guarters, Addl. Dts. Sons

of Urg/0rg 4- (Civ) (JCM) Adjutant General ‘s
Eranch, Army HGP.; F.0. Ne@ - Delhi-110001 and
also  to Officer Commanding Station Head Quarter,
Rangia, but the respondents did not take any
steps to regularize . the services of the
applicants. Be it stated that names of all
applicants were not in representation dated 11~
B6-1991, ‘

4.1@? That the applicants beg to state that'
if the Hon'ble Tribumal does not interfere-
immediately than irreparable loss will be caused
te applicénts for their rE“appmintmeﬁt and

regularization in services.

4.1%1  That all the dpplicants have acquired

legal rights for re-appointment and regularisa-

tion of their services by rendering casual

services to the aforesaid Army Establishment for

long vyears and they are waiting for employment.

Therefore,” . they legally entitled to be ra-

appointment and regulérization and also entitled
for regular salary and other allowance, service
benefits like that of Class—1IV categories of
Civilian Employees of the Defence Estaslishment,

The cases of Civilian Switch Board Operators, in
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0:A. Ne. 18%5/90, 0.A. 78/92 ~and 0.A. 104/92 in
0.A. No. 223/93, - in the similar facts and
circumstances, was pleased to direct the

respondents  to regularize the services 6f the

casual civilian Switch Board Bperators. The

- present  applicants are similarly situated and

therefore entitled to be regularized in the -

appropriaté pay scale.

-4, 1] That the applicants beg to state that.

many of their Juniors have already been
appointed and subsequently regularized in

supercession of the claim of the applicants.
Although there was specific direction of this
Hon’ble Tribunal to consider the case of the
appiicantg in view of the Office Memorandum
dated 1@-09-1993 and/or of his memorandum dated
Q7~wé~88, nothing  was done in that regpe¢t and
the respondent No. 4 ‘passed a mechanical order
rejecting the case of the applicants. The name
of the Juniors who have been regularized are

furnished hereunder:

Bl Y y—p—— o . e o BHAD ate GH0dS e b cabe 5SS dreet Snaee et Sa09

Md. Habibur Rahman

27 ‘ Sri Putul Das

1 8ri FPhunu BRarman

4] - Md. Sayed Islam Ali
w1 8ri Maniram Das

61 Md. Jaynur Ali

71 Sri Krishna Das

81 - Sayed Sanahad Ali



91
103
.11
121

21

141

151
161

4.1

-~ A2 -

Mrs. Sairababe
Ayesha Begum
Md. Mafiz Ali

' Md. Tazuddin Ahmed
Atul Chandra Kalita
Minpu Rajbanahi
Smt. Anima Das

Md. Maznoor Ali Ahmed.

That this application is file bora fide

and for the ends of justice.

-Gl GROUNDS FOR RELIEF WITH LEGAL FROVISIONS:

4]
—

l:::

o

4
H

For that the appliéants having worked

for a considerable long period, i.e.

from 2 to 4 years, therefore, they are
entitled to be  reappointed and be
regularized in tﬁe category of Class—-IV

staff in the existing vacancies.

That fresh recruitment of conservancy/

Safaiwala in supersession of the claim
D{ the apblicants are hostile
discrimination  and violative of Article

14 and 16 of the Constitution of India.

That the applicants have become over

aged for other employment.

For that Army Establishment was set up

more than decade in Rangia, Assam.



R

- ek

e
Wl w

S8

S.181]

S.111
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For that it dis not just and fair to
terminate the services of the
applicants  only because the were

initially recruited on casual basis.

For that similariy situated other
employee .an | Gr-1v has not been .
terminated as’ the applicants are
entitled to he re-appointed and

regularized.

For  that they have gathered “perisnce
of different works in the establich-

ment.,

For that the names of the applicants
were  sponsored  through local employment
Exchange  and existing vacancies e

there in the Army Establishment.

For that the nature of work entrusted
to the applicants welre of permanent
nature and therefore they are entitled

to be re-appointed and be regularizada'

For “that the applicants working as
Casual “workers  for several vyears in  the
Same | Army Establiﬁhmentg | thérefore,
they  are legally  entitled to  be

regularized and re-appointed.

For - that the applicants have got no

alternative means of livelihood.
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5.121 For that the Central Government being a

model employer cannot bhe allowed to

adopt a differential.  treatment as
regatd payment of wages to  the
applicants.

S.13] For that there are existing vacancies

of Conservancy/Safaiwala under Btation

Head Quarter, Rangia.
61 'DETAIL OF REMEDIES EXHAUSTED:

That there is no other alternative and
efficacious remedy available to the applicants
except invoking - the juriadictimn of this Hon'ble

Tribunal.

71 © MATTERS NOT. PREVIOUSLY FILED OR
FENDING BEFORE ANY OTHER CDURTS-

_ The  applicants further declares that
they have not filed any  application, writ

petition or sult in respect of the subject

matter of the instant application before any

other court, authority or any other bench of

this » Hon"ble Tribumal nor any such, application,

writ petition or suit is ﬁending before any of

them.

81 RELIEF FPRAYED FOR:
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Under the facts and circumstances
ﬁtated'.'above the applicants most respectfully
prayed that vour Lordship may be pleased to
atimit this petition and call for records and
after hearing - both the paftias the Hon'ble
Tribunal may be pleased to direct the

Respondents to give the following reliefs:

@.1. . That the FRespondents may be directed by
tﬁe Hori’'ble  Tribunmal to give tempoarary
status to the applicants and re-appoint
the applicants and _the services of the
applicants be regularised in the
existing vacancies on priority basis
with all consequential service benefits

including monetary benefits from the

respective date of ‘engagement
immediately.
8.2 ~ That the Respondents be directed to payv'
salary and allowances in the

aﬁpr@priate scale from the date of

engagement.
8.3 Cost of the application.

The above reliefs are prayed on the .

following amongst other:

F3 INTERIM ORDER PRAYED FOR:
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Pending final Becisimn of this
application the applicants seek issue of the

interim order:

9.1 ' That the Respondents may be directed to
re-appoint the applicant in the
#isting vacancies on regular basig

from the date of initial engagement in
the appropriate scale ‘on priority basis

and aiso give them temporary status.

101 THIS AFFLICATION IS FILED THROUGH
‘  ADVOCATE. ‘
117 FARTICULARS OF I.F.0.
I.F.O. Na. :7G€€00ql

Date of Issue

‘ jg‘\!2$6?;
G;“AQQL:t'
G\Aco kll\v’c“ .

Issued from

Fayable at

LIST OF ENCLOSURES:

fate
LN
[

As stated above.

~Verification.
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Vaerification

I, Md. Makibar Rahman, 8/0 Md. Muslim
Ali, UillmPub~Séhaﬁg' F.0. ~  Rangia, Di%trimt;
Famrup, Assam [ am the applicant No. 1 of the
ingtant application and‘ as such I am authorised
by other -applicant to sign this verification and

verify the statements made in acconpanying

.application and in paragraphs C\l/ G+3 - ¢ é/ C"Q , 4,9/

QJ3‘ﬁ>Q-l"7 are’  true to my knowledge and
those made in paragraphs Q ')_/ C‘ 7/ G m/ Ct H

are | true to information being

e ——— + my
matter of records and which I believe to be true
and those made in paragraph S are true to my

legal atdvise  and I have not suppressed any

material facts.

I signed this verification on this dath%k

of ’QM 2002 at Buwahati.
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Station
Racgiya,
C/0 99 A.DP.O.

‘leadquarters,

Dy ndvocate Mr. S.Ali, Sr. C.G.S5.C

pr(,//

/
—

T rrenl,

.—)~Lu~ i “"(tr‘ ~ .\ ) ),\:Q\ ~...\ "? “
\-J(

S menAL;uMIMUHNvar ”)”“WAL<;,ZX-J”\—J .
. GUSALIANTY RE2RCH . ,yo\
— A - -

. Aww sycons - C,
Ociginal Application No. 248 of 1994. ; —f””_—_————‘__d
Dale of deei: e e '

Jale of decison : This the louh day of November, 1995,
1 ' e fe 5 N < - - ' .
The llon'ble Justice Shrj M.G.Chauvdhari,Vice-Chairman. o
The Uon'ble Shrj G.L.Sanglyine, Member (n).
: i ' ' h
vy !
Lo 1Md. Syed Islam Ald (Ahwed) - i R e— Ce
S/0 Syed Makib Alid Y \..-\)\Hr‘(//"\\?;\ Lot
. Village - Nakul Ho. 2 -/""'Q; \/""'_'“‘ ,’*,f-';t
h:o. .S Rangia ) S - “/ T \w\\\
Pisteict-Kanmrup UCE/ G?@, P A
T ! Ve b
| ‘..‘ "‘l‘( ' o
2. Dyed AbJdul AL, A v\ roin ) {
' ACER PO I Ll
$/0 Syed Azmad Alj = v ﬁiﬁ;;J 4/750
lelnqc - Pub Kahan ﬁf' . ’ ,'Sl‘#
PLUL 4 PLS. - Rangia NI
Msteict-Kamrup Nasrat vt
oo B Taher AR
S/0 ML Momin Ald
Villate - Bongali Kuchi
PLO+P.S. Rangia
District= Kamrup «se.. Applicants
-~ . ?
Ny Advocate Mr. B.K.Sharma. ,
-versus-
Lo Union of India .
Through the Secretary, Govt of India,
Ministry of Defence »
 New Delhi ° ~ R '
7. Additional Director General of Staff
' Duties (SDGE) General Staff Branch
Acriny Headquarters ‘DHG \
P.0. New Delhi-110011.
©3. Administrative Commandant
Purav Kaowan Mukhalaya \
Headguaearters, Lastern Command,
Fort William
Caleutta~700021
AL Administrative Commandant

....Respondaent
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y ol  the 'appllcatdqn they were posted at .7 3!
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on 19.9:1995'and prior
5.9.1995. Sliuce

in
36/24 decided thé to j
reto 1n O.A.
04/93 decided on

khe”gnse of " the present
fapplicanta in afmilay Lo thoae '

Aappllcanta ana o .

r . . 100 LY P I S ) ° ..the
r~<>nt.-~nl‘.um.'s of the parties are als same  as  in Lhose
.. ot . . oot b ot '

applications 1t'ls not necessary to wepeat those reasonn onee

' . £oe . ’ LI

e . S, ‘ ’ te N

agadn and it would bu_suLLxcxent to puss an order similor in

ﬁwtur : O Joa it .M Lo al e

c e. in the .}nstant ~appllca.tion also. Mr.  B.K.Sharma

T lvl'i( . ’
submitted that accord;ng to his instructions there are posts
ST e w;?\:_,-u Ve PRI s
lylgg vacant at places other than »Ranqiya and that there
. A S AR R .
should be no dx(fxculLy for the res pondonLu to regularise the
‘0 sy v, . e v i“

applicants  and  Uhat the

appllcnnL would not insist for

»

posting at Rangiya but are willing to accept Lo appointment
’ o~ <
olsofhere whero the-lvpcanc1cs, are available. He . also

Submitled that the benefit of, the..scheme. for regularisation

of cosunl labourers is also required to be considered.
“\“' . . ) " . ' .
L' - . . . K . . Tyt .
. M. All, Sr. C.G.S$.C. submiis LhaL accovrding

to has o dnstruclions there are no posts presently available. We

. . g TR B
wonridl o only nay an Lhis connection Lhat if there are any posts

avarlable not necessarily atLRangiya but at other places it

-

+

wouldr be open to the respondents to sympathetically consider

. whether the applicants''may be ‘regularised against those

posls. v T

Subject to the above.obscvvations f{ollowing ovder
1o possed _ _ L . }

\ 1. The - Ecspondont%'- are | directed to considevr
exteonding th bone it al Calival’ Labronmer:s (Crant
of ‘Temporary Stalus und Regularisation) Gcheme
1993 of tho'Govorhmcnp of India and.bonofit of

r | : quidelines undor' O.M. aﬁg@a 7.6.1?00 to the

applicants and’, the question of cenferring

..o temporarvy
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The circumstances of

applicients accordingly-.

[ % — &«
: —Ah—=-g 2r-
. C mpo ravr )_' 8 Latusn on L hcm a “d the e ’ L e ’V
venulavisation against Uhe pests a3 may be -lv-\ilw'l)h ”
. [ (R I S Y REA 4
subject heir oligibil: '
" Lo thedir eligibilicy ang availability o

sl vhog ever avarlable,

The respondents

o kA4 gy, g neconsary, oo,
sanctl s : - . ! TS .
sanclion for the posts to cenable consideration of

regularinal tan !, Chie .qqﬂjunntu\ if thay RN

otherwise found eligible for the« samo’ undeor (Lo
X ' .
Scheme. ’

~disengagement of the applicant:,

may ‘gg considered in the light' of the Schenre. and

guidgi;ues"ppspcétivclyﬂ'if fapplicable: as stated

above. .
- . i
6, ) o - B

The rnspondeq;s}l5t0 ‘examine the cases of  tho

applicents in - the light of above directions as

expediliouvsnly as possible but in any case within a

4

‘period- of "three monilhs from the date of receipt of

Sothis orderieoand datdmte  Lheiv - decision Lo Uhe

L.
B

The  question  of  consceyuential  benefits, 3L any,
avallable to the applicants under the Scheme/
Guidelines in the event of theiv bheing considered fo

regularisation may be extended to them.

The respondents: may not confine their consideration
in  rezpect  of  the  applicants  for the atevesadd

purpose only at . AI".‘;Jn':_’,J‘.,Y‘a S Field. staujon  but oy
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CoE L . 26 AN NEXURE ~P
g o, . - . /'. D B - - \\
F , : . Lot p——
": :,",fZ'; oL K o .’ s l,“x-” o b
' " CENTRAL ADMINISTRATIVE TRIBUSAL. GUANIATI NGICH. -
. [
. i . ; J ] A
o e A AT orlyinal Noplicatlog, HixedVl ot 1909,
g et Lt buta af trdar ¢ vhia tne 2600 Day o Apri, 2oy,
t o i ' .
I T ‘ ‘
‘o S The. Hontble Mr Justice D.t.Chowdhury, Vice~Chatrnug,. .
. % : ' ',"' - . + ) .:"; . t .
N SN fg.'l‘he Hon'ble Mr K.K.Sharma, aduinistrative pember. '
_ﬁ: :' : ‘ ;':‘L’.'\l I;‘" » ) ..n “ A‘ " _’ i :
o w o 1. MA. Abud AL,
| P o 2. M& Makbul Hussain, :
; : Balte | et G im : :
*‘ ¢ A 'f;;;&' i l.‘*-‘.'. L A3, M(?o }‘1aznur Al-il
‘ S SR DL S - -t
‘1 : ,‘ " 5. Majib ALl L '« « « Applicants.
Pyt o - . .
l v . By Mvocate &  A.phmec, :
- - ‘ : - - / _ PRI
‘ ;155‘ & U\ . .
N SR o R 5
| i 1. Undon o) Ind.a
' - represented by the secretary to
4t . the Govt. of India,
o Ministry of Defence,
th New Delhi.
[ o "’bﬁn’)‘” . 4 4 oy
el 24 The Alditfonal Dirccter Ceneral .
‘ - W%u e of Staff Duties (SDCE)
Iy /(,.;}- A Ceneral Ctaff Dranch,
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! - «* _ Rangla, €/o 99 apo. + + . Respondents.
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{ OriginaJ Appl] dlion No 66 of 2000
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; The “On ble Mr Justice D N. Chowdhury, Vice~Chairman v
HLSTNEER & R R PR $ ’

[ -\1’

The Hon ble ‘Mr K. K

vef ot 1‘,?

Sharma, Admlnlstrative Meﬁber

‘Syedd Anjall Begﬁ%wirf PO
Shri Mohan Kalita- ""“
MA. Mukibur Ralman. e .
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1. The Union of India, represented hy
The Secretary of Detence,
Government of India,

New Delhi.

2. Thﬁ Additional DJrOuLoﬂ“@enﬁral of
stalll Dutien (speil) b )
(OHGLOJ Staff Branch,
Army Head Quarter, D.U.Q., ,
. New Delhi. . oA v )\M/\ 8
3. The Administrative Commga ndant, l‘
" PuravKaman Mukhyalaya h
. Lastern Command, ..
P ‘PorLlW¢lllam, Calcutta.

c 4. The AdmanlatLatLve COmmandanL,
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'?*‘The?'appiicants are three in number claiming the

" benefit of-the Casual bdbOUCGLS \GranL of I
‘S'ln
,and Regularlsatlon) Scheme formulated by the Government ot

emporary Status

India. ‘lhe dppllcant No.l, ‘at the relevant time, was

-

serving as .casual labourer on daily wage basis as Civilian

‘ Switch Board Operator and'applicant Nos.2 and 3 were also
\ ./‘"‘/‘”' . |

B,
9
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& Wworking ns cmaumlflaboﬁﬁefs as Conservancy Sataiﬁala. They
were e@pioyed on- daily wage basis through the. local
Employment xchange.
20 We;have'heatd.mr A. Ahmed, learned counsel for the
“y _ applicants, and Mr A. Deb ‘Roy, learned B8r. ¢.G.5.C. at
A PO
‘ | lengch.{ﬁpon hearlng the Jearned counsel for Lhe parties
and‘ronuidérlﬁg.the»plcadlnga, 1t appear¢ that thls case
‘ is squarely coveredA by the decision rendered by the
| wribunal_in O.ALNo. D6 ok 1994 diasposed of on'l%.9. 1995
% ‘qnd 0.A.No.248 of 1994 disposed of on 70.11.1995. The:”
| | le)’ﬂald dLLlJlOHWvWQtQ followed in a number of O.A.sp  
lf nameiy O.A. Nou.9a oL 199/ and 99 of 1997 dnsposed of onu
1 2L 0L 199/, 0. A NO.JUL,GJ '998 dispumed of on 22.3.2001
i

and. 0. A No.4b51 -of 1999 dlngaed of on /6 4.2001.

i
3. Accordingiy,-ﬁwm teums of the aforesaid decisions

Fhe following oxder is passed:

; R ;)w | Th@_teupondwntzhain directed Lo consider extending

:; ‘ jw”%ﬁf the benetlt éf Cauual Labourers (Grant of Temporary

% }%gglg?“tatus and RequlériBaLion) SChémé, 1993 of the

L  55 ﬁfﬁbovernment of India'and benchL of guxdellnca under
""i" .

'~ ;fﬁ~ O M.,‘dated . b 1988 to the appllcants and the
."} B ’

gues stion of contexrlng temporary status on him and
thereafter regularisation against’ the posat a8 nay
be availawle subject Lo nis eligibility and

availability ol posts whaerever available.

) | - 'Aﬁ\ =
3 _ | /\y/ =

i i) The rerondenL Nos 3 and 4 may, it necessary, seek
i manction;ﬁor Lhe poatm fo enable conaideration of .
. _
& ) . . mol, .o . . L
. regularisation OI the applicant ii he 1% otherwise
E found eligible for the same under the ascheme.
. . " S O
\
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) above.
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Station Mukhyalaya ®
8tation Headquarters )
 Rengiya ~ 781354 '
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hrli Mohan Kalita
S/0 Late Jogen Kalita:
Vill s Chaptd )
Post s Rangiya (KAMRUP)
Ma Mekibar Rahman
S/0 Md Muslim AlL
Vill s pubssehan
pPost ¢ Rangiya (Kamrup)

s
v o

GRAHT OF TEMP

DECTSION_DATED

- ls Pleage refer to t.he ﬁon"ble -c'AT'Adecieiciz dated 12 Jul 2001

Passed on original application Ho 66/2000.

2 Your case wag put up to the employing authority for ,
consideration-ag per the Hongble CAT decision dated 12 Jul 2001
As you were not on'employed on the date of commencement of
Scheme of 1993 and-also you are mot fulfiling the terms and
conditions of the Office Memorandum 07 Jun %BR 1988, your case
for grant of temp’status having been considered HRas been :
rejected by the AQdl Dte Gen of staff Dutles (8D 7) (Adm civ)
Gen gtaff Branch, Armmy Headquarters, SHQ PO, Hew Delhi-11
latter No €/60428/3D=-7(Adm Civs) 4t 15 Nov 2001, '

30 The- above i for your inﬁc,u.:ﬁzaticn pleag‘e./p- \,/

e -

. ok i

e Adm. comdt”

. for sm\cdr

-

e

bty e L




Iy

R

1 4

IN THE CENTRAL ADMINSTRATIVE

%a//z«d -+ o

TRIBUNAL GUWAHATI BENCH AT , § g
GUWAHATI X 53
In the matter of :- ‘ﬁ»\\
0.A No 36/2002 | § § {
Md Makibar Rahmany z»4. .\ T

- VERSUS- |

Union of India and others

-~ AND -
In the matter of :-

‘Written Statement# submitted by the
. Respondents No 01 to 04

WRITTEN STATEMENT® :-

The humble Respondents submit their written
statement as  Follows :-

1.  That I am the Officiating Administrative Commandant, Station
Headquarters, Rangiya and Respondent No 4 in the above case. I am

acquainted with the facts and circumstances of the case. I have gone

“through a copy of the application served on me and have understood the

contents thereof. Save and except whatever is specifically admitted in
this written statements, the contentions and statement made in the
application may be deemed to have been denied. I am competent and

authorized to file the written statement on behalf of all the

" respondents,
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2. That with regard to the statement made in paragraph 1 of the
application, the respondents submit that the order dated 12 July 2001,
passed in O.A Ni 66/2000 was strictly, properly and correctly followed not
only by Respondent No 4 but also by other one Respondents. On receipt of
court order dated 12 July 2001, the written opinion and advice was Taken
from Mr, Arunesh Deb Ray, Senior Central Govt Standing Counsel. A Board of
Officers was also detailed to examine and check the service records and pay
bills to grant the temporary status to applicants under scheme 1993. After
through scrutiny of service records and pay bills the board of officers found
- that applicaﬁT No 1 and 2 mentioned O.A No 66/2000 were not found eligible
for grant of temp status under Scheme 1988 ds well as 1993 and therefors
when not recommended by the board of officers for grant of temporary
status to applicant No 1 and 2. Accordingly the board proceedings were
concurred by CDA, Namngi, Guwahati and submitted to Employing authority
along that as applicant No 1 and 2 mentioned in C.A No 66/2000 were not .
found eligible for grant of temporary status, they could not be granted
temporary status W.

4, Tha’r with regard to statements made in paragraphs 2, 3 and 4.1 of the

application, the respondents have no comments on them,
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4.  That with regard to statements made in paragraphs 4.2 of the
| application, the applicants were employed on daily wages for work which
was of casual, seasonal or intermittent nature for which they have been
paid daily narrick rates as fixed by Labour Commissioner of Assam from
time to time, The requiremén’r to employ such applicants decrease as
and when filed unit move out for their operational commitments or other

reasons,

5. That with regard +o statements made in Paragraph 4.3 and 4.4 of
the application, the Respondents beg to state that applicant No, 1 was
employed during the month of April 1986 and he was engaged on éfop
gap basis till June '19v8}Aand he had left the casual service of
conservancy safaiwala with effect from 02 July. l988)nd salary was
paid up to June 1988 }md Applicar'a}‘r} No 2-_ wos employe:! during May 1986
and he was engaged stop gap basis‘f;ll_:f_\gril 1.9.87‘ and he had left the
casual service of con.sef\)ancy; sc;faiv)als with eff;:d from May 1987 and
accordingly salary was paid to him. Therefore it is incorrect to say that
applicants were employed under the Station Headquarters, Rangiya on
different date since 1985, It is also submitted that applicants were
engaged on daily Vwages bosis for conservancy and sanitation duties.
Since units of this Establishments are located in field station, no
regular posts of.c_:onsewancy safaiwals was authorised. Therefore, the

works of applicants were of casual nature, seasonal and intermittent and

they were engaged on stop gap basis and were purely temporary.



-4-

6.  That with regard to the statement made in Paragraph 4.5 of the
application, the Respondents beg fo state that the applicants were
engaged on daily wages basis depending upon the actual requirement on
ground and they were disengaged when their services were no longer
required subject to the number of field units remaining in the field
stations, It is incorrect to say that they have acquired valuable os well
as legal right for appointment in the existing and future vacancies of
conoservancy safaiwals, It is clearly seen from the termination as

stated by the applicants themselves that they were disengaged from |
service since long and as such it is not justifiable for re-appointment in-
non existing or future vacancies due to ban on any fresh employment by

Govt.

7. Thaf‘wi‘rh regard to the statement made in Paragraph 4.6 of the
| _application, the Respondents beg to state that the conservancy
safaiwals working in the state of Arunachal Pradesh must have been
appointed on regular basis base on the regular posts authorised in the
respective peace Esfab%ishuﬁen’r of the concerned deportment. It is
submitted that applicants were engaged as casual Safaiwals under
Station Headquarters, Rangiya where no regular posts of conservancy
safaiwals was authorised in its Peace Establishment being field station.
The applicants were disengaged on genuine grounds which was well known
to the applicants. Therefore, it is incorrect to say that applicants
service were arbitrarily terminated by the authorities at Station

- Headquarters, Rangiya,,
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8. That with regard to the statement made in Paragraph 4.7 of the
application, the Respondents beg to state that the letters mentioned by
the applicants are mostly telegrams. Copy of the available telegram are
enclosed as Annexure 'A’ to 'D'. Remaining letters and telegrams have
not been received by Station Headquarters Rangiya, Therefore, the

~ Hon'ble Tribuna
references'so /’Mhe same could be produced before the Hon'ble
Tribufal, o is agreed that the higher authorities have issued

e pleased to direct the applicants to give correct

~_Adninistrative Instructions regarding regularisation of casual
4 Arvcmcy safaiwala subject to fulfilling the conditions that they were -
employed against regular posts which were crested prior to 3™ January
1984 based on the recommendation of a Station Board of Officers, As
submitted earlier. Rangiya and its satellite stations were not authorised

vany regular posts of conservancy safaiwals being filed Stations and
hence the applicants are not entitled to be regularised in service at this

belated stage.

9.  That with regard to the statement made in F”amgrabh 48 of the
a'p'plicaﬁon, the Respondents beg to state that the proper service
records of the applicants have not been maintained as they were
éngaged on daily wages and their service was of casual, seasonal and
intermittent nature and purely Tempobary. Their engagement was on
stop gap basis to meet emergency and they were disengaged on genuine
gﬁou_nds as and when no longcr required. No regular post of said

category was authorised in the Peace Establishmant of Station
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Headquarters, Rangiya,' a copy of which is enclosed as annexure €' .
Hence break in'service can not be justified as artificial break. It is
submitted that no attempts was made to deprive the app!icdn‘ts frbm
the regular service benefits, They were disengaged from service on
genuine grounds when their service were not required. It is submitted
that the nature of work for~ which the applicants were
employed/engaged was not of permanent nature so far liangiya and
other satellite stations are concerned being field station. It is
submitted that the work of applicants were of casual in nature, seasonal

and intermittent and They'were engaged on stop gap basis and purely

temporary. Therefore, the requirements of Conservancy Safaiwals

ceases as and when the field units move out of those field station. It is
submitted that temporary pass was issued to every civilion who was
engaged on daily wages basis because of security reasons in field
station. Entry to each ‘field units is restricted and no one whether
military or civilian, is allowed to enter without a valid pass. Hence, it
submitted that the applicants are not entitled legally fo be regularised
at this bloated stage due to case being considerably delayed and the
same has become time barred. They are not entitled any consequential

service benefit from the date of their initial engagement as they were

-engaged-on casual daily wages basis.
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10.  That with regard to the statement made in Paragraph 4.10 of the
application, the respondents beg to state that the applicants have not
been subjected to any hostile discrimination. It is submitted that the

applicants were engaged on daily wages basis for field stations where no

regular post of conservancy safaiwals were authorised and accordingly

they had been paid on daily narrick rate as fixed and revised from time

to time by the Regional Labour Commissioner. Ministry of Govt of

Assam. Tt is submitted that there has not been any infringement on the

rights of the applicants as they were engaged on casual on daily wages
basis and their work was fotally casual in nature, seasonal and
intermittent and purely temporary. Because of this peculiar situation of
field stations, where no permanent infrastructure has been created and
where no conservancy and sanitation work is required once the field

units move out of those field stations.

11, That with regard to the statement made in Paragraph 4.11 of the
application, the Respondents beg to state that it is incorrect to say that
service of applicm’rs involved in O.A No 2B84/93, 264/93, 265/93,
451/99, 56/94 and 248/94 have been regularised. It is submitted that
the regularisation of applicants involved in these O.A. were done in
accordance with the Hon'ble CAT decision and they continuously seWed
for a long period even after finalisation of the case. In instant case, the
applicants disengaged from service on genuine ground since engagement

were done on stop gap basis, were temporary and on daily wages basis.
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They were disengaged as and when no longer required. Therefore, the
dpplican‘rs are neither entitled regularisation on existing vacancies nor

as fresh recruits,

122 That with regard to the statement made in Paragraph 4.12 of the
application, the 'Respondents beg to state that all necessary action was
taken by this Stafion Headquarters to grant temporary status to the
applicants, but since they were not found eligible, applicants were not
granted temporary status. In this connection necessary direction was
obtained from employing authority. - | |

13, That with regard to the statement made in Paragraph 4.13 of the
)
application, comments of Para 7.13 has already been explained in Para 2

above,

14. That with regard to the statement made in Paragraph 4.14 of the |
application, 'rhe"Bespondem‘s beg to state that the present case of the
application is dissimilar to the cases of Dhirendra Chamoli and others -
Vr - State of UP (1986(1) SCC. 637). In the present case Thel
applicant was engaged by the field stations for the field units which
keep changing their location. Because of this peculiar situation, regular
posts of conservancy safaiwals were not created being field stations.
Therefore, it 'is submitted that the applicants are not entitled to be
regularised as they were disengaged from casual employment on genuine -

found as and when no longer required due to moving out of the field
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units. It is again submitted that the employment of the applicants was
on stop gap basis and purely teﬁipomr'y. Therefore, the applicants are

not entitled to be regularised in service.

15. That with regard to the statement made in Paragraph 4.15 of the
application, the Respondents beg to state that the representation sent
by All India Defence Employees Federation, Pune has already been
scrutinised and service of all eligible casual conservancy safaiwals have
been regularised except those who did not fulfil the conditions
prescribed for the post and have left their casual job long time back. It
is submitted that the applicants mentioned in this O.A have left their
service since long back and their names were not reflected is the above
representation that is clear indications that they were keeping their
options operi with a view o seek regular job. Therefore, at this belated
stage, the application of the applicants does not deserve consideration -
for re-appointment and reqularisation of their service, more so becouse
it is time barred. It is submitted that it is totally incorrect to say that -
the respondents did not take ahy step to regularise the service of the

- applicants,

16. That with regard to the statement made in Paragraph 416 of the
application, the Respondenfs beg to state that the applicants can not be

ré-appoin’rmem ond regularisation as they were disengaged from servive |
on genuine grouhd since long back due to moving out of field units and

their emplyment was stip gap basis and purely temporary.
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Therefore, the applicants can not be re-appointed and were more so
their application has become time barred.
17, That with regard to the statement made in Paragraph 4.17 of the-
application, the Respondents beg to state that the applicants are not
entitled for re-appointment and regularisation of their services as they
Were engaged for casual job purely on temporary adhoc daily woge:s'
- basis and no regular post of conservaincy safaiwals and Switch Board

Operator were authorised being field stations, Therefore, the
~applicants involved in the present case are not entitled for re-
appointment and regularisation as they were employed on casual daily
wages basis and they were disengaged on genuine gounds, more so, the
case of applicants has become time barred because, they loft their job

long time back.

18. That with regard to the statement made in Paragraph 4.18 of the
application, the Respondents beg to state that conservancy safaiwal

whose name mentioned in this Paragraph were granted temporary status |
in accordance with Hor'ble CAT decision and they continuously served
for a long period even after finalisation of the case. In instant case, the
applicants were disengaged from service since long back since
engagement were done on stop gap basis, temporary and daily wages
basis. They were disengaged on genuine grounds as and when no longer
required due to moving out of filed units, Therefore, the applicants are
neither entitled for regulariéaﬂon on existing vacancy nor as fresh .

recruits,
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19. That with regard to the statement made in Paragraph 4.19 of the
application, of the application, the Respondents beg te state that since
apﬁlicam‘s were employed on stop gap basis for casual seasonal and
intermittent nature of work on daily wages basis and subsequently they -
were disengaged from their service on genuine grounds due to moving
out of units without making any injustice against them, it is incorrect to

- say that this application is filed bonified and for the ends of Jjustice.

20. That with regard to the statement made in Paragraph 5 of the
- application, it is submitted that the same are misconceived, baseless and
not applicable in the instant case. It is reiterated that in the pr'éseﬁ'r
case dpﬁlicanfs were engaged by the field stations for the field units
which keep on changing their locations, Their employments were on stop-
gap basis and purely temporary for the requirement of the concerned
field stations. Theref-or'e,v the applicants are not entitled to be

regularised in service.

21. That with regard Yo the statement made in Paragraph 6 and 7 of

the application, the Respondents have no comments on them.

22. That with regard to the statement made in Paragraph 8 of the

application, regarding relief's sought for, the Respondents beg to state

that applicants are not entitled 'r_c’)v any of the relief's sought for at this
belated stage as such the application is liable to be dismissed.
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23. That with regard to the statement made in Paragraph 9 of the
~ application,  the Respondents beg to state that applicants were
disengaged from service since long back sinée engagement were done on
stop gap basis, temporary and daily wages basis. They were disengaged
on genuine grounds as and when no longer requsr'ed due 1o moving out of
field units. Therefore, the applicants are neither entitled for

regularisation on existing vacancy nor as fresh recruits,

24. That with regar'd to the statement made in Puragmph 10 to 12 of

the application, fhe Respondents have no comments on them,
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VERIFICATION

I, Captaih Ajay Dogra, aged 30 years working as Officiaﬁng
Administrative - Commandant, Station Headquarters, Rangiya do |
hereby solemnly declare that the statements made above are frue
to my knowledge, belief and information and nothing has being

suppressed.

I sign this verification on this 05 day of April, 2002

(A%)OQM)

Captain
Officiating Admlms’rr'aﬂve Commandent
Station Headquarters, Rangiya

at Rongsyo
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JCOPT/
Annexure - 'A’
BB_IQB.I_I‘/..%/: | | DTG : 231411 SRL No 2565036

FROM : EASTERN COMMAND (65/5D)
TO  :HQ51SUB AREA
STN HQ RANGIYA

INFO :HQ 101 AREA |  UNCLAS Q-3144

REGULARISATION OF SERVICES OF CASUAL CONSERVANCY OF
STN HQ RANGIYA () REFER ARMY HQ NO C/60249/SD 68 AUG 13 ()
ENSURE COMPLETION REPORT IS FORWARDED BY 10 SEP 93 () HQ
101 AREA ONLY () COPY OF LETTER MAY BE OBTAINED FROM HQ
51 SUB AREA | |

------------------------------------------------------------------------------------------------------------------------

SD/-X X X X X X X

CHECKED BY DSO

Db AdralnioéiAfive Commmnos
fATEEIY GRS 2
Por Statlon Commondo’
o v Sureyr
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J/COPT/
‘ Annexure - 'B'
| OP-IMMEDIATE W - DT6:071003 SR No 09500
FROM : HQ 51 SUBAREA -
TO  : STNHQRANGIYA ,  UNCLAS Q-3135

REGULARISATION OF SERVICES OF CASUAL CONSERVANCY
SAFAIWALA OF STN HQ RANGIYA () REFER ARMY HQ LETTER NO
60249/SD 68 JUN 08 () REQUEST FORWARD DETAILS REPORT BY
{1 AUG 93 () IN THIS CONNECTION ALSO REFER TELEGRAM
 BETWEEN ADM COMDT AND OFF6 COL 65 THIS HQ DATE.

Sd/-xxxxxx

(CHECKED BY DEO)

-

A ‘%ﬁ;‘:o vo Comrmndas
SHSTQ ANl
= v Stotion Comrrn
T e GOt -
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| | Annexure - 'C
OP-TMMEDIATE . DTG : 271520 SRL No 285015
FROM : HQ 101 AREA
TO  :HQB1SUB AREA
STN HQ RANGIYA . . UNCLAS Q-3104

REGULARASATION OF SERVICES OF CASUAL CONSERVANCY SAFATWALS OF
STN HQ RANGIYA () CONFIRM RECEIPT OF EASTERN COMMANED SI6 Q 3144
AUG 23 AND FWD REQUISITE INFORMATION TO THEM BY THE DATE WITH
COPY TO THIS HQ () REQUEST ALSO FORWARD COPY OF INDARMY LETTER
NO C/60249/5D 6B OF AUG 13 |

L R R N R R N I R I,

SDAXXXXXXX

CHECKED BY DEQ

e
Xy~ |
0, mf‘::ni’nt Comrnnda,
/] mrasig v

ﬁx..w Station Commrnday
= R O

PN
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JCOPT/ o
E : Annexure - ‘D
' PRIORITY OTG: 281800 SRL No 295035
FROM : HQ 51 SUB AREA

TO : STNHQRANGIYA UNCLAS Q-3171

REGULARISATION OF SERVICES OF CASUAL CONSERVANCY SAFAIWALA OF
STN HQ RANGIYA () REFER ARMY HQ LETTER NO C/60249/5D 6B AUG 13
ENSURE COMPLETION REPORT 1S FORWARDED BY SEP 06 (.) WITHOUT FAIL

----------------------------------------------------------------------------------------------------------------------

SD/-XXXXXXX

CHECKED BY

. oEE
8 éﬁ mffa’x’anr
/[«
For Scatlon Commonder
V R o
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Annexure - ‘E'

EXTRACT OF PEACE ESTABLISH OF STATION HEADQUARTERS RANGIYA

 PE ; TV/226/1946/4 Effective from 01 Jul
19990 o 30 Jun 1995 |

L4

PEACE EASTABLISHMENT
DETAILS OFFRS " OR NCs(E) CIv
1 2 3 4 b
Rangiya -

Adm Comdt Class-I (Col) O1 - - -

Clerks (65/SD) ASC = - 03 . .
Drivers (MT) ASC - 02 - | -
Messimger - - - 01
© No 79816/6/SD 68 dated
20 July 1990
CT.C - |

Fy Stotlon Cemrirndor
~ =R Gy



